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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM. BENCH

ORI Dy.No.932/92
DATE OF DECISION _29.1.1992

M.C.Abubacker & another Applicant (s)

Mr.P..Sivan_ ?i llai Advocate for thg Applicant (s)
Versus o
Executive Engineer

f ; fegpaypent
Kayamkulam and others '

’

Mr.M.C.Cherian Advocate for the Respondent (s) _

The Hon'ble- Mr. S.P.Makerji . - Vice Chaiman

and

~The Hon'ble Mr. A.V.Haridasan - Judicial Member .

oo

-Whether Reporters of local papers may be allowed to see the Judgemem? NO
To be referred to the Reporter or not ? (W

Whether their Lordships wish to see the fair copy of the Judgement 70

To be circulated to all Benches of the Tnbunal ? pet

‘ . "\IUDG_EMENT' h
(Hon‘ble Shri S.P.Makerji,Vice Chairman) .

Heard the léarhed counsel for both the ‘parties.
on_this; application in which two app-l'icants who are Casual
Mechanic Grade II and Mappila Khalasi on casual basis mder I
the Executive Engineer (Const*uction) Kayamkalam and -;ave
been 'empanelled by Annexure;A.x dated 22.1;1992 for absorpte
ion, as'Gangman)ha_ve prayedt\:hat thel r empanelment may be-
quaéhed and the reSp§ndents directed to allow them to con-

tinue as casual labourers in their present -assignmet,

2 The learned counsel for ‘the'resp‘ondénts'have

" no object'ion'- to the prayer being granted s’ubject’ to thé

Mhewdd
conaition that the appllcants ,express tbeir unwill ingness
1o

in writlng and their undertaking the risk of being retrenched

in accordance with. 1av_:‘. if work is not availableas coouak &“5"‘”;:

3. . . In the circumstances we admit this application .
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and in conformity with the decisions taken by this Tribunal

"in similar cases, dispose of the same with the direction

to t he repondents that the applicants shall be allowed

to continue as casual workers in their present assignment

and they will not be obliged to be sent as Gangman on
the basis of the impugned order dated 22,1.92. The
impugned order dated 22.1.92 is thus set aside in so

far as the two applicants beforefas are concerned, It

'1s made clear that the O.A, before us is to be deemed to

be the expression of the applicants written unwillingness

b~ an capuoh ol
to be absorbed s Gangman, The appliCants~will}gnY Case
, . Ap—

be undertaking the risk of being retrénched in accordance
with law in case work is not available, There will be

no order as to Costs.

4, - A copy offthe above order may be given to the

learned counsel for the applicant on priority basis.
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(A.V.HARIDASAN) (S P MUKERJI)
Judicial Member - Vice Chai;man

29.1.92
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